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ion of Members

tendent of Police, Kutch, which read as
follows :—

“I have the honour to inform you
that I bave found it my duty to
direct that Sarvashri Brij Bhushan Lal
and Bharat Singh Chowhan and Shrimati
Shakuntala Nayar, Members, Lok
Sabha, be restrained at 1045 hours on
the 30th April, 1968, under section 69
of the Bombay Police Act for not con-
forming to the lawful directions of the
Police Officers posted to the north of
Bandi river, one mile north of Khavda
village in Kutch Disirict for enforcing
prohibitory orders under Section 144,
Criminal Procedure Code, of the
District Magistrate, Kutch, in that
when asked not to proceed towards
Rann of Kulch, they insisted on so
proceeding in the prohibited area along
with their followers for Satyagraha.'

“Sarvashri Brij Bhushan Lal and
Bharat Singh Chowhan and Shrimati
Shakuntala Nayar, Members, Lok
Sabha, were accordingly restrained
under Section 69 of the Bombay Police
Act and were removed to Khavda
village in Kutch District on the same
day and they were allowed to go at
16.30 hours. Later on, at their request,
they were taken to Bhuj Railway

Station in Police transport.

1 have also to inform the House that I
have received a further telegram from the
District Superintendent of Police, Kutch,
dated the 4th May, 1968, which is as
follows.:—

“Reference your telegram regarding
intimating correct names of Members
of Parliament Sarvashri Brij Bhushan
Lal etc., as per our record correct
names are Shri Brij Bhushap Lal,
Shrimati Shakuntala Nayar and Shri
Bharat Singh Chowhan. The mistake
appears to have been committed by
Post Office in transmission.™

I have also recelved the following tele-
gram dated the 4th May, 1968, from the
Judicial Magistrate, Khavda, Kuitch :

“Sarvashri Shiva Chandra Jha, Kedar
Paswan and Guoanand Thakur, Mem-
bers, Lok Sabha, arrested today under
Section 188, Indian Penal Code, and
convicted under Section 243 of Criminal
Prossdure Cods sad  sentenced (g

imprisonment till rising of the court

on 3rd May.”

I have also received the following tele-
gram dated the 4th May, 1968, from the
District Superintendent of Police, Kutch :

“Shri Maharaj Singh Bharti, Mem-
ber, Lok Sabha, was arrested on 4ih
May, 1968, under Section 81 of the
Bombay Police Act at 11.00 hours
near village Dhrabani six miles north
of Khavda in Kutch District. He was
prosecuted under Section 188, Indian
Penal Code, oo the same day and sen-
tenced to undergo simple imprisonment
till rising of the court by First Class
Magistrate, Khavda.”

1 have also received the following tele-
gram dated the 5th May, 1968, from the
Judicial Magistrate, Khavda :—

“Shri Rabi Ray, Member, Lok Sabha,
arrested today under Section 188,
Indian Penal Code, and convicted under
Section 243 of Criminal Proczedure
Code and sentenced to imprisonment
till rising of the court on 5th May.”

Shri Dhillon.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : On a point of order.

MR. SPEAKER : What is the point
of order when announcements have been
made ?

ot ferwer W (wgal) : Gt fam-
& sATAitaw srian ff Wr & aix
Tree frogarfeat g <y &1 any gfew
e wifmee vz &0 & 7 70 & A
s g o g7 1 & frar w7 1 3
WAty AT 9T TgT TET qeAT

MR SPEAKER : The hon. Member

has come back...{Interruptions). My read-
ing seems to have caused the trouble.

12.34 hrs.
BANKING LAWS (AMENDMENT) BILL
(i) Report of Select Committee

SHRI G. S. DHILLON (Taran Taran) :
1 beg to presgat the Report of the Select
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Committee om the Bill further to amend
the Banking Regulation Act, 1949, so as
to provide for the extension of socisl
control over banks and for matters con-
nected therewith or incidental thereto, and
also furlber 1o smend the Reserve Bank of
India Act, 1934, and the State Bank of
India Act, 1955.

ot wrvmw g (el &) ¢
weig A51g, 84 @ F @t ¥ wEw
T3TT L

MR. SPEAKER : 1 have read out the
information that has been given to me by
the Police. Meither did I arrest them nor
did T rzlease them.

Wt wwrew g &9 fafes
ga e a1 A T AT T a
we foar aa1 § SfFT 9w A g
i frel 1T kAT AW @ gEm
TR imHgg Ay & € Mg
&1 ag w21 q9a § fe e wifee e
& qadt & 1 ag agg AHf@w @ §)
o9 & Frar fear 4r..,

MR. SPEAKER : 1 will take care of
myself. Why do you want to raise it
now 7

it T W g TG T
Fré g

MR. SPEAKER ; May be so. You
have already raised it on that day. I have
told you and now the question is that as
soon as information comes to me, 1 will

BEC.
(1) Evidence

SHRI G. 5. DHILLON : 1 beg 10 lay
on the Table a copy of the evidence given,
before the Sclect Committec on the Bill
further to amend the Banking Regulation
Act, 1949, 50 as to provide for the exten-
son of social control over banks and for

mattors conoected (tberewith or incidental

thersto, and alse further to amang the
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Reserve Bank of India Act, 1934, and the
State Bank of India Act, 1955.

i $ATAW MW wEAW H@Ed,
TR 99 @ g F oF frwz @ted
urw fAfay | a7 § ¥ fafeds wew &
AT IIMAT AT JF /T A w77 97 R oF
Ty agiygaa O § AR W
ATAL FT ATY 7T ¥ | IF ATYT G 9T
fg ag few &1 A7 a1 wifs Ig am
w1 81§ g2eq A qrow fay Mo R
I &7 AT ALY fFAT 9r 1 AfF e
am swdt aF aer A F A # oo
A faradl fFr a1t 3w & aig
am & feudde & fewmm ¥ mam
Iq FT qATE ¥E AMAT |

osgm Az 5 ogwm W oAy
witrard o aw araf o qwAr oy &
& anfedr ot 1 oF Arq S A &) g
8 ox Tiw foar mar @ Afew gEw
A qge W 79 e mraom A
# ¥ fafadwr @iww faar o1 e 3@
wey & & deewrfer 1 w=dt @ b
o & &t § fe deemfew ¥ aigw
FTIHTC AT AR T a7 oF a0 w4
fzar 1 7z facgw fafadmr & ftr 2
og A1 ¥ Y AT A @ feedr
QF qrEf A 17 A § 0 & wra § v
wEr fs A eagq e &7 § § faw
gm & wr anfgd

MR. SPEAKER : The point is that
as he said on that day some pames were
there —Shri Brij Bhushan Lal, etic. 1 know
you have raised it. But after the telegram,
they sent in writing a letter. It is not the
telegram aloné that is the final thing. In

the letter they have mentioned clearly all
the pames. In the telegram there was

..some ioformation. One name was there.

Qoe name was wrong. Some confusion
was there. Later on, the next day they
have written a letter where abmluwl_y therg



